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Heard Mr.S.K.Das,ledatned Ceunsel
fer the Apglicant and Mr.®, C,R:th, Lealned
Standing Ceunsel for the Railways;en whem
a cepy of this ©,A, has pDeell served and
gerused the recerds.

By filimg this @A, the Applicsnt has
seught te® ventilate his ¢rievance that
althasugh he has met subletted his

quarters at Khurdaread, the autherities had,
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vide Anne‘Ure.l passed an erder dated

17,2,2003 te recever the damage rent frem

his salary oill fer the alleged subletting

of ef quarters,This erder was, hewever,

revised Dy the order ¢f the said

under Anilexuree-2 deted 21.5, 2003

the 5k,

authori té{ag

directingy

pr@(pills)Khurda Reed that ne recevery

of damage rent sheuld De made frem the

salary bill eof agplicant frem le,

In the said ;remises,it appears

5.2003.

that the

grievance of the Applicant has already oeen

redressed by the coempetent authe

In the circumstances, the

city.

Applicant

sheuld have appre:ched the pegartmental

Autherities fer any further reli

(A
thinks gz_Qg entitled te because

ef that he

of the

erder passed Dy the sr.pivisicnal gperaticons

Manager,Khurda Read dt. 17,2.209

3(Anmexure-1),

This having ret been dene,we disgese of this

€A at the admissieon stage by directing

the

Applicant te file a represcntatien if he <.

g8 advised,within a geried ef 3¢

days frem the

date of receipt ¢f a copy of this erder ams

kg and the ceompetent autherities shall

digsgese of the sald regresen

sgeaking srder within a perisd e

entatien

.,.’ith &

f 3@ days

thereafter, we @erder accerdingly Ns cests,
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